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Delhi, the 28th May, 2014

No. F. 102)/Fin(Rev-I)/2012-13/dsVL/472.— In
exercise of the powers conferred by sub-section (1) of
Section 81 of the Delhi Excise Act, 2009 (Delhi Act 10 of
2010), the Government of National Capital Territory of Delhi
hereby makes the rules further to amend the Delhi Excise
Rules, 2010, namely :—

1. Short Titleand Commencement.- (1) These rules
may be called the Delhi Excise (Amendment) Rules, 2014,

2. They shall come into force on the date of their
publication in the Delhi Gazette.

Amendment of rule 152.— In the Delhi Fxcise Rules,
2010 in rule 152 in sub rule (1) in clause (iii) in the Table
after Sr No.3. the following shall be inserted namley;—

i

4 Beer manufactured and sold at
microbrewery

Rs. 40/ per
bulk litre

»

By Order and in the Name of the Lt. Governor of
the National Capital Territory of Delhi,
RAVINDER KUMAR, Dy. Secy.-VI (Finance )
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No, F, 10(118)/AS/STA/Tpt./2013/106.— Inexercise
of the powers conferred by sub-section (2) of Section 89
read with clause (41) of section 2 of The Motor Vehicles
Act 1988, (59 of 1988), the Lieutnant Governor of the
Nationa! Capital Territory of Delhi, is pleased to constitute
a State Transport Appellate Tribunal for the National Capital
Territory of Delhi, consisting of Shri V.K. Maheshwari,
Presiding Officer, Delhi School Tribunal, Government of
National Capital Territory of Delhi,with immediate effect.

By Order and in the Name of the Lt. Governor of
the National Capital Territory of Delhi,
PUNEETK. GOEL, Secy. (Transport)
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